FORM A

PUBLIC ANNOUNCEMENT
(Under Reguilation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF PARTH NEXGEN SERVICES PRIVATE LIMITED (Formerly known
as MDG Consultants and Engineers Pvt. Ltd.)

RELEVANT PARTICULARS
1. | Name of corporate debtor PARTH NEXGEN SERVICES PRIVATE LIMITED
(Formerly known as MDG Consultants and Engineers PVt. Ltd.)
2. | Date of incorporation of corporate debtor 17/06/2013
3. | Authority under which corporate debtor is | Registrar of Companies, Delhi
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U74140DL2013PTC253984
Identification No. of corporate debtor ‘
5. | Address of the registered office and principal | Regd. Office Address: Adhunik Chambers, Office No. 3, Ground
office (if any) of corporate debtor Floor, 13/29, East Patel Nagar, West Delhi, Delhi, India, 110008
Corporate Office: C-111 iTHUM Tower, Plot No A 40, Sector-62,
Noida, Gautam Buddha Nagar, Noida, Uttar Pradesh, India, 201301
6. | Insolvency commencement date in respect of | 04/06/2025
corporate debtor (Downloaded from Hon’ble NCLT's website by IRP on 05/06/2025)
7. | Estimated date of closure of insolvency resolution | 01/12/2025
process
8. | Name and registration number of the insolvency | Mr. Pankaj Arora
professional acting as interim resolution | IBBI Regn. No: IBBI/IPA-001/IP-P-01743/2019-2020/12739
professional
9. | Address and e-mail of the interim resolution | Regd. Address : 136, Shubham Tower, Neelam Chowk, NIT,
professional, as registered with the Board Faridabad, Haryana — 121001
Email id : tra.pankaj@gmail.com
10. | Address and e-mail to be used for correspondence | Address: 136, Shubham Tower, Neelam Chowk, NIT, Faridabad,
with the interim resolution professional Haryana — 121001
Process Specific Email id: cirp.parth.mdg@gmail.com
11. | Last date for submission of claims 19/06/2025; being the 14th day from the date of receipt of Order.
12. | Classes of creditors, if any, under clause (b) of | Not Applicable
sub-section (6A) of section 21, ascertained by the
interim resolution professional
13. | Names of Insolvency Professionals identified to | Not Applicable
act as Authorized Representative of creditors in a
class (Three names for each class)
14, | (a) Relevant Forms and (a) Forms can be downloaded from:
(b) Details of authorized representatives https://ibbi.gov.in/home/downloads
Are available at: (b) Not Applicable

resolution process of the P.
Engineers Pvt. Ltd.) on 04/06/2025 (Downloaded from Hon

(1B)/399(ND)2024

The creditors of PARTH NE

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate insolvency
ARTH NEXGEN SERVICES PRIVATE LIMITED (Formerly known as MDG Consultants and

‘ble NCLT's website by IRP on 05/06/2025) vide order in C.P

XGEN SERVICES PRIVATE LIMITED (Formerly known as MDG Consuiltants and Engineers PvL.

Ltd.), are hereby called upon to submit their claims with proof on or before 19/06/2025 to the interim resolution professional
at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims
with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorized
from among the three insolvency professionals listed against entry No.13 to act as authorized repre eR{ i

Form CA. - Not Applicable.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 06/06/2025
Place: Faridabad

representative
e of the class in

Regn. No.
1BBUIPA-001/
1P-P-0174Y
2019-2020/12739 Sd/-
p2Rkaj Arora

Interim Re§
PARTH NEXGEN SERVICES PR
(Formerly known as MDG Consultants and Engineers PVL. Ltd.)
1BBI/IPA-001/IP-P-01743/2019-2020/12739
AFA Validity: 31-12-2025
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HINDUSTAN UNILEVER LIMITED

Regd. Office : Hindustan Unilever Limited, Unilever House,
B D Savant Marg, Chakala, Andheri (East) Mumbai - 400 099

NOTICE is hereby given that the following share certificates has/have
been reported as lost/misplaced and Company intends to issue duplicate
certificates in lieu thereof, in due course. Any person who has a valid
claim on the said shares should lodge such claim with the Company at
its Registered Office within 15 days hereof.

Name of the | olio No No. of shareleertificate Distinctive No.(s)

Shareholder * |(FV.Rs.10~)| No.(s) From - To
421994

RAMAN » | 24081348 — 24081363

pHawan  [HLL1822764) 121 11621863 10147750210 - 107720314

Date: 05/06/2025
Place: DELHI

Shareholder: RAMAN DHAWAN

FORM A - PUBLIC ANNOUNCEMENT

[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

RELEVANT PARTICULARS

1. |Name of corporate debtor

Sankalpshakti Enterprises Private Limited

2. |Date ofincorporation of corporate debtor

11/12/2014

3. |Authority under which corporate debtor is|ROC-DELHI
incorporated/ registered

Identification No. of corporate debtor

4. |Corporate Identity No. / Limited Liability|U15122DL2014PTC274028

office (if any) of corporate debtor

5. |Address of the registered office and principal |S-354, G.K.-1 Opp M Block Market, South Delhi,

New Delhi, Delhi, India, 110048

corporate debtor

6. |Insolvency commencement date in respect of|04-06-2025 (Order received on 05-06-2025)

resolution process

7. |Estimated date of closure of insolvency|1-12-2025(180 days from the Date of CIRP

Order)

8.  |Name and registration number of the insolvency [ARUNAVA SIKDAR
professional acting as interim resolution professional {IBBI/IPA-001/IP-P00022/2016-17/ 10047

ARCOTECH LIMITED

CIN: L34300HR1981PLCD12151
Regd. Off.: 181, Sector-3, Industrial Growth Centre, Bawal, Distt. Rewari, Haryana 123501
Website: www.arcobech.in, Email: contacti@marcotech.in, Tel: 0128-4264160
Extracts of Statement of Audited Financial Rasults for the Quarter and Year ended 31st March, 2025
{Rs5. in lacs, excepl per share data)j

5. Particulars Quartar Cuarter Quarter Year Year
N Ended Endad Endax Ended Endad
31.03.2025) 31.12.2024 | 31.03.2024] 31.03,2025| 31.03.2024
(Audited) | (Unaudited) [(Audited) | (Audited) | (Avdited)
1| Todal Income from opesations (net) . . : .
2.1 Med Profit f (Loss) for the pericd (before Tax,
Exceptonal and or Extraordinary ltems) (48800  (744.58) (14352 30)] (9,900.64) [(16.870.77})
3.1 Med Profit / {Loss) for the percd before tax (aften
Exceplonal andior Exiraardinary [bams) (r434 504 (74458 (1435230 (9.900.64)(16.870.77})
4.1 Met Profit / (Los=s) for the period after tax (aftar
Excapbonal andfor Exiraordinary bems) (B,33212)8 (r44.58) ({11, 840.81)) (8,748 88))(74.350 28}
5| Total Comprehsansive incomsa for the penod
[Campriging PrafitfiLosslor the paradialiar tax)
and other comprehensive income [after tax)] (6,332.08) (744.58) [{11,840.67)| (8,748.72)[(14,359.14)
.| Equity Share Capiial 2100 2300 2100 2100 2100
| 7.| Other equity - - - (31, 148.058) | (22.390.33)
8.1 Eamings Per Share (of Bs. 2i- gach)
Basic (Rs.) {6.03 (71) (11.28) (B.33) (13.68)
[ Diluted (R=.} {5.03) (0:71) (11.28) {B.33) (13.68)
Mioke

1. The abowve Financial resulls wisre rovisvmd by the Audid Commilies and appeovad by tha Board of Direcloes at thair
rmazairicy held an Odih June, 20285,

2. The above is an-axtract of tha dedailed format of Ouarterty and Yearly Financial Rezais fifed with the Stock Exchanges
under Ragulation 33 of the 5EB| (LODR) Regulations, 2015. Tha full formats: of the Quartedy and Yearly Financial
Rasults are avadable on thewsbsite of the Slock Exchanges at www. bsaindia com and &l wwe nseindia.com and also
on tha Company's wabsite ai
httg: ihanwesw. arcatech. indMew 140 8udited W 20Financlal®: 20Resultis Y2 Mfor 2 0the% 20 0uwarer b 2 0and %2 0Yeart 20an
ded%03 1st%20March, %2 02025, pdf -

By the order af Board of Directors

For Arcatech Limited
Sdi=

RN Pattanayjak
Whole Time Director
Dip; 091188370

Place: New Delhi
Diata; 04,06 2025

NORTHERN RAILWAY

NOTIFICATION
Re-engagement of Retired Raillway Staff (non-gazetted) on monthly remuneration
basis in exigencies of services in Delhi Division, Northern Railway

Applications are invited from Relired Railway Staff (non-gazetted) for Re-Engagement on maonthly remuneration basis in
Delni Division, Morthem Railway for the post of S3EMWorks (Total 01 Vacancy) that must be submitied on or before
15.06.2025 The Re- engagement shall nof be beyond attaining the age of 65 vears. No re-engaged employes should
continue in sarvice beyand 65 years of age. Tha employess Remaoved/Dismissed/Compulsory retired as a result of
disciplinary aclion or panding vigilance cases or inreview and relired amployees being re-engaged, covered under the
Salaty related Retiroment scheme! llberalized Active Retirement scheme for Guaranteed Employment for Safaety Staff
[LARSGESS) are not eligible for re-engagemeant.

For more details & 1o download application visit our website wewinrindianrallways.gov.in = aboul us > Division =
Delhi > Personnel > Re-engagement of Retired Raiway staff on Delhi Division {Total Vacancy 01 WNo.) and
www.nrindianrailways.gow.in > News & Recruitment > Racruitment > Notification 16682025

SERVING CUSTOMERS WITH A SMILE

Y sidbi
SMALL INDUSTRIES DEVELOPMENT BANK OF INDIA

Atma Ram House, 1, Tolstoy Marg, New Delhi - 110 001. Website: www.sidbi.in

professional, as registered with the Board

9. |Address and e-mail of the interim resolution |C-10, LGF, LAJPAT NAGAR PART IlI,

NEW DELHI-110024 asikdar1990@gmail.com

with the interim resolution professional

10. |Address and e-mail to be used for correspondence |C-10, LGF, LAJPAT NAGAR PART III,

NEW DELHI-110024 cirp.sankalp@gmail.com

11. |Lastdate for submission of claims

18-06-2025

the interim resolution professional

12. |Classes of creditors, if any, under clause (b) of |AS PER INFORMATION AVAILABLE, THERE IS
sub-section (6A) of section 21, ascertained by [INO CLASS OF CREDITORS

aclass (Three names for each class)

13.  |Names of Insolvency Professionals identified to [N A
act as Authorised Representative of creditors in

14. |(a)RelevantFormsand
(b) Details of authorized representatives
areavailable at:

Web link:
https://ibbi.gov.in/home/downloads
Physical Address: N A

entry No. 10.

Date: 05.06.2025
Place: New Delhi

Notice is hereby given that the National Company Law Tribunal, Bench — V, New Delhi has ordered the
commencement of a Corporate Insolvency Resolution Process of the Sankalpshakti Enterprises Private
Limited on 04-06-2025 (order received on 05-06-2025).

The creditors of Sankalpshakti Enterprises Private Limited are hereby called upon to submit their claims
with proof on or before 18-06-2025 to the interim resolution professional at the address mentioned against

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proofin person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13 to act
as authorised representative of the class [specify class]in Form CA-(Presently Not Applicable).
Submission of false or misleading proofs of claim shall attract penalties

C-10, LGF, LAJPAT NAGAR PART lIl, NEW DELHI-110024

Sd/-
ARUNAVA SIKDAR
IBBI/IPA-001/IP-P00022 / 2016-17/ 10047

AFAVALID TILL.: 31.12.2025

SAVE HOUSING FINANCE LIMITED
Aﬁ [Fermerly known &5 New Habitat Housing Finance & Devedopment Limited

Offlce: Unit No. 761, Tth Floor, Vegas Mall, Plat No.06, Sector-14, Dwarka,
Now Dathi-110075, E-mail: infoEnewhabitat.in, info@savehfl.in

Web! wasi_savehll in, Mol +91-999959452 6

2002.

E-AUCTION NOTICE

SALE OF IMMOVABLE ASSETS CHARGED TO THE NBFC/HFC UNDER THE SECURITISATION AND
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT,

The undersigned as Autharizad Officer ol Save Howsing Fnance Limibed (Farrmedy kidewm as New
Habstat Howsing Finance & Development Limited has taken over possession of the under-nosed
prapertias Ufs 13{4) of the SARFAES] Act, 2002, Public atlarge is informed that e-auciion{mder
SARFAES] Al M002) of the charged properties in the below menbored cases Tor realikation al
WEFC/HFC du will e hedd on "AS 1S WHERE 15 BASIS, AS |5 WHAT I3 BASIS AND WHATEVER

Kalam, g T or

guare Melar or {1100
2 Rozhan Sq.Ft) coverad anea 102,19
Parwaen

Square Meter (1100 Sq.FL)
Wio Shahid siluated slplodng .3, 485
Raja Khasra Mo, 1271, Shiv
Hornes-2, Yillage Chaprola
Pargana & Tahsil Dadri
Ditrict Gawtam Budh Magar
(P}

Bourmfed as wndar- East -
Flat - Bo.A-203, West - Plot
ofters,  Morlh - Hal NoB-
201 Sough-Flak Mo A-201
I:L:"IIJ'ETDH}EEBI".]IJEEESSiI}T]

THERE 15"

51| Name Description of Property | Reserve Price (Rs)| Date & |0uislanding Dues

Moo lhe EMD Timaol | for recovery
Barrower Hid Increase E-fuction |of which Property

Amount % being sald
e SRS wwan | o | s

Raja 50 |paibmoms & halcany Rinck-| EM0 -Rs. 1,76.500 | June, 2025 A% on
Mohammad| s foar Sie, Rakba 102.15| s 25,000 4th June 2025

Lasi Dale amd Time of EMD & Documenls: 23-06-2025 up lo 4.00 FM

Dale & Tire of inspecton of the progerty. 12-k6-2025 betwesn 11.00 AM. to 4.00 BM for more
information consact Authorized OHicer-9999694526 Terms and Conditions of the * Auction are as
wnder; {11 E-Auckan will be conducted "0n Ling® throegh the NBECHEC approved servica provvider
g1 india Privale Limided al their Website- wavibankeauctions.com Comtact person Mame
Mithlesh Kumar, Mok - TOB0B04466, Email- delhi@clindia.com, Helpline Number-
T21881124,25.26 (2] The intanding purthasers [ bidderss ane sequined B0 depasi EMD amounl
gither throwgh MEFT/ATGS/ DB Transter in Account Mo, DO0D00IGT2E1 74634, In name of the
heneficiary SAVE HOUSIMG FINANCE LIMITED, STATE BANE OF INDIA, SME BRANGH, ASAF AL
ROAD |62203) IFAC Code: SBINDDEZH03 or by way of demmand draltl drawn in lavour of SAVE
HOUSING FINANCE LIMITED drawn on amy Nationaized or Scheduled Bank payable a1 DELHI, (3)
The successiu bioder shall dopasil 25% of tha Bed arsount @Ecludog EMD) on the same day ol e
sale, baing knacked down in histher favour and balance T5% ameant of bid znount within 15 days
from the dale of sale (4} In case ol detaull i paymand af e amount by the successiul bidder awslion
purchaser within the stipulated time, e sate will be cancelied and the amaunt already paid
(inchuding EMD will be fpeteited (5] The duthosized Odficar is not houmd ip accept the highast oifer
and has the absohute rght & dscretion 10 accept or reject ary or all offer (5) of aciounn postpone’
cancel the E-Auction ar withdraw army asset or portion thereed from the actan proceedings 21 any
Safpe without dssigning any masans whatsisnir (B) The el ieems and carditions ol b e-auction
are published intha iofiowing websites, www.bankeauctions.com and www.saveh(l, in

Dated: 06062025, Fiace: Delh

AUTHORISED OFFICER, SAVE HOUSING FINANCE LIMITED

1. | Name of corporate debtor

2. | Date of incorporation of corporate debtor

3. |Authority under which corporate debtor is
incorporated/ registered

4. |Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

5. | Address of the registered office and principal
office (ifany) of corporate debtor

6. |Insolvency commencement date in respect of
corporate debtor

7. |Estimated date of closure of insolvency
resolution process

8. |[Name and registration number of the
insolvency professional acting as interim
resolution professional

9. |Address and e-mail of the interim resolution
professional, as registered with the Board

10.|Address and e-mail to be used for
correspondence with the interim resolution
professional

11. | Last date for submission of claims

12.| Classes of creditors, if any, under clause (b) of
sub-section (6A) of section 21, ascertained by
the interim resolution professional

13.| Names of Insolvency Professionals identified to
act as Authorized Representative of creditors in
aclass (Three names for each class)
14.|(A)Relevant Forms and (b)Details of
authorized representatives Are available at:

Date: 06/06/2025
Place: Faridabad

FORM A
Public Announcement
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF PARTH NEXGEN SERVICES PRIVATE LIMITED
(Formerly known as MDG Consultants and Engineers Pvt. Ltd.)
Relevant Particulars

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate
insolvency resolution process of the PARTH NEXGEN SERVICES PRIVATE LIMITED (Formerly known as MDG
Consultants and Engineers Pvt. Ltd.) on 04/06/2025 (Downloaded from Hon'ble NCLT's website by IRP on
05/06/2025) vide order in C.P (IB)/399(ND)2024. The creditors of PARTH NEXGEN SERVICES PRIVATE LIMITED
(Formerly known as MDG Consultants and Engineers Pvt. Ltd.), are hereby called upon to submit their claims with
proof on or before 19/06/2025 to the interim resolution professional at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit
the claims with proof in person, by post or by electronic means. A financial creditor belonging to a class, as listed
against the entry No. 12, shall indicate its choice of authorized representative from among the three insolvency
professionals listed against entry No.13 to act as authorized representative of the class in Form CA. - Not
Applicable. Submission of false or misleading proofs of claim shall attract penalties.

(Formerly known as MDG Consultants and Engineers Pvt. Ltd.)

Parth Nexgen Services Private Limited
(Formerly known as MDG Consultants and
Engineers Pvt. Ltd.)

17/06/2013

Registrar of Companies, Delhi

U74140DL2013PTC253984

Regd. Office Address: Adhunik Chambers, Office
No. 3, Ground Floor, 13/29, East Patel Nagar, West
Delhi, Delhi, India, 110008. Corporate Office: C-111
iTHUM Tower, Plot No A 40, Sector-62, Noida,
Gautam Buddha Nagar, Noida, Uttar Pradesh, India,
201301

04/06/2025

(Downloaded from Hon’ble NCLT’s website by IRP
on 05/06/2025)

01/12/2025

Mr. PankajArora

IBBI Regn. No: IBBI/IPA-001/IP-P-01743/2019-
2020/12739

Regd. Address : 136, Shubham Tower, Neelam
Chowk, NIT, Faridabad, Haryana— 121001
Emailid: tra.pankaj@gmail.com

Address: 136, Shubham Tower, Neelam Chowk,
NIT, Faridabad, Haryana - 121001. Process
Specific Emailid: cirp.parth.mdg@gmail.com
19/06/2025; being the 14th day from the date of
receipt of Order.

NotApplicable

NotApplicable

(A)Forms can be downloaded from:
https://ibbi.gov.in/home/downloads
(b)NotApplicable

Sd/-

Pankaj Arora

Interim Resolution Professional

PARTH NEXGEN SERVICES PRIVATE LIMITED

IBBI/IPA-001/IP-P-01743/2019-2020/12739
AFA Validity: 31-12-2025

InCred Financial Services Limited InCred
Registered office af: - Unil Mo, 1203, 12th fleor, B Wing, The Gapital, Plel No. C© - 70, G Block, Bandra - Kurla Complex, ﬁﬂﬂ'ﬂCE
Bandra East, Mumbal - 400 051,

NOTIGE FOR PAYING THE TOTAL DUTSTANDING AMOUNT
In connection with above, notice |5 hereby given once again 1o all the Borowers/Go-borrowar's to pay forthwith from the
publication of this notice, the total outstanding amount payable to Incred Financial Services Limited by the Borrower(s) is INR
17,50, 745,61/ is indicated herain below. The deatail of the Borrower{s) amount due as on 04.06.2025 and security offered towards
repayment of boan amount are as under. -

Loan Agreement No. / Total Dutztanding amount due as Registered Addresses of the Borrowers

Name of Ihe Borrower(s) | @0 payable by the Borrowers and | and Co-Borrowers.
{ Guaranior (5) Co Borrowers '1, Res Khan Palace New Court Road Opp Bal Bharti

Total Outstanding amount as on | Academy Baghpat Uttar Pradesh Uttar Pradesh — 250609,

LXDEL20218-190061014 | 04,06.2025 is INR 17,50,749.61 | 2. Res 10578 36 37 Gall No 1 Shyam Ji Mal Lane Molia
1.5hahrukh Khan /- (Rupees Seventeen Lakh Fitty | Khan New Delhi Delhi Uttar Pradesh — 250609, 3. Res Khan
2. Atzal Ahmed Thousand Seven Hundred Forty- | Palace New Court Road Opp Bal Bharti Academy Baghpal
4 Abdul Samad ¥ | New Court Road Opp Bal Bhartl Academy Baghpat Utlar
5 8alma payable by the Borrowers and Co-| pragesh Uttar Pradesh — 250609. 5. Res Khan Palace New

Borrowers to Incred Financial | Courl Road Opp Bal Bharti Academy Baghpat Uttar Pradesh
Services Limited. | Uttar Pradesh - 250609.

E-Auction Sale Notice for Bulk Sale of TATA TIGOR XPRES-T EV 2.0 XM Vehicles

MNolice (s heraby given 1o the Public ingenaral and in particular to the Borrower and Guarantor(s) that 4-Wheeler

Elactric Vehicles (TATA TIGOR XPRES-T EVZ.0 XM-2024), hypothecatad and charged 1o SMALL INDUSTRIES

DEVELOPMENT BANK OF INDIA [SIDBI1] as securty for the TERM LOAMN of T 20 crore, will be sold on “As is

where 5" and "As is whal 187 and "Without any recourse bazis”, In one of more lots, for recovery of

T 10,52 45, 419- (Rupees ten crore fifty bwo lakh forty five thousand four hundred nineteen onlylas on May 10, 2025

plus future interest and cost and charges payable by Param REenewable Energy Prvate Limited (Borrower) and

ShriAnmol Singh Jaggl and Shei Puneet Singh Jaggl {Guarantors) to SIDBI.

E-Auction Details:

* E-Auction Date and Time : June 16, 2025 between 3:00 PM to 5:00 PM

= E-Auction Platform: https:/ivehicle.auctiontiger.net

» EMD (Earmmest Money Deposit): As per respective Lot [see excel sheet uploaded onwebsite]

* LastDate for EMD Submission: June 11, 2025 by 5:30 PM

* Inspection of Vehicles: June 07 & 08, 2025 - between 11:00 AM to 5:00 PM at Khasra Mo, 426, Shr Amit Trwan,
Khpdna Khurd, MNear Sparsh Global School, Grester Noida, Gautam Budh Nagar- 203 207

Terms & Conditions:

1. SIDBldoes notundertake any warranty or guaraniea of the-quality, condition, or fitness of the vehicles.

2. All charges related to transfer of ownership, insurance, BRTO, efc., shall be bome by the successful bidder.

3, The successiul bidder shall have o pay the full bid amount (after adjusting EMD) within two working days from
the date of acceptance of bid, Default in payment will result in cancellation of the bid and forfeiture of the EMD

4. The Bank resarves tha nght to cancel/postpana the auction or rejact any or all bids without assigring any reasan

The ntanding bldder may contact Authorised Officar Mr. S.H. Rahman, AGM [rahman@sidbi.in] (Mobile Mo.:

7738934574) or Mr. Mitin Panwar [nitinp@sidbi.in] (Mobile No.: 8920421013) or or Mr. Ashutosh Tripathi

[legal_ho2@sidbi.in] (Mobile MNo.; T906289473) the detailed terms and conditions of sale, Details of Vehicles

under sale, Reserve Price, Earnest Money Deposit, bid form, and procedure for e-auction are available on the

g-auction websiie: hitps:/ivehicle.auctiontiger.net, www.auctiontigerin and alzo SIDBI's website at

www.sidbl.in [Tendar]

Date: 06.06.2025

FPlace: Hew Delhi futhorised Officer

it the said Borrowers fail to make payment 1o InCred Financial Services Limited (IFSL) &= aforesaid, IFSL shall initizte appropeiate
legal proceedings Clwil and Criminal, entiraly at the risk, cost and conseguences of the parbes mentoned above

Place: Defhi’NCR S~ Authorisad Offices
Date: 06.06. 2025, For INCRED FINARCIAL SERVICES LIMITED

EQUITAS SMALL FINANCE BANK LTD

{Formerly Known As Equitas Finance Lid}
Registered Office: No.769, Spencer Plaza, 4th Floor, Phase-ll,

quiE

EElIJI clS

Equétas Small Firance Sank Anna Salai, Chennai, TN - 600 002.#% 044-42985000, 044-42995050

SALE NOTICE FOR THE

SALE OF IMMOVABLE PROPERTY

E-Auction 3ale Motice for the sale of immovable assets under SARFAESI Act, 2002,
Riw rule 8{6) of Security Interest (Enforcement) Rules, 2002,
Wodice is heraby oven b Be public in ganeral and in partcular to the Borrowers, Co borrowers and Glaranlors thal the bejow described
imimiovatle proparly morgaged to the Sacured creditor, tha physical possession of which has been laken by the Authorised Officar of Equitas
Small Finance Bank Ltd., wil be sold on 23-06-2025 "AS |5 WHERE I5" "AS |5 WHAT IS CONDITION" Tor recovery of balow mentoned
amauntdue by Equitas Small Finance Bank Lid., from the fallowing bormowers

|ne] & Address Total Due + Interest from |

&l Borrowerls & Guarantor's Name Description of the Immevable Property

1.| Shiv Math S/o Lallan Yerma | A that pieces and parcal of non-agncullur propaiy beng Resdienbal prapery having
2.|Mrs.Sangeetha Wic Shiv nath | arga raasuning 135 sq yards=dm-ds baing 134320 share or todal land measunng 24K-
Both are residing at Sanl Kabir Sch Road U.'G.§ oM comprisad in Khewe! no 537 Khatauni no 6532, 1M-43 being 134233 share of total
Paiti Sirza; Chattargadd Patti B.O-Ambala Haryana-| lend measuring 23k-178 comprised in Khewst no 538 Khatsuni no 653 Kitle 4 and TM-
125055 | B8 bring 14/Z2518 share of loatal land measuring 25K-2M comprised in Khewel
Loan Account No:- SEIBSRS03ZITAE | ne.539 Khatauni no 6584 Kitle 16 Which s baunded a5 East vacant plol 27, West: Rasla
Claim Amount Due Rs. 567414)- a5 on 23-02-2023) 27, South: Hio Suran Devi 45, and North Hio Hanuman 45 situated 8t villsge
with further interest from 24-02-2023 w1h§ Chattargarh patli, Tehsil end Disbict Sirsa with all fighis appurtenant therein seie dead
oy rest, charpes and costs, ale., | no. TE3E deled 31-12-2014 Mutalion no, 11625 dated 11-2-2015 and wide jarmabandis far
(Total Outstanding belng Re. 1160764k as on 29-; the yaars of 201 7-18; Norh by :Hig Hanumanl45'07; South by Hia Suman Devi[450%;
0'5-2025), East by :Pio Other 270" West by StreetiZ70°), Measuramant 1135 ] vards Siuated al

| within the subsregistartion District of Sisrs and Registartion District of Sirsa. Togetherwith

| all buildings - and sinesclure sltached to fe earth or permanendly fastened fo amyihing

| Bltached io earth. bath present and lulure and all easamentary / mamoal rghts anrsxad

| thareto.

| Reservie Price: Rs.8,05,000 - Earmnest Money Deposit: Rs, 80,500/

| Contact Names:Sanjay Kumar : 8847624015, Sandeap Rathi : T027421010

Date of Auction: 23-06-2025
For details and queries on purchase and sale:
The infending bidders’purchasers are advised fo visil ESFB Branch and the auckion propertis, and make his own enquiny and ascerlain sddition s
chargas. ancumbrancas and any thind-party Inlaresls and sahety hmselihearsetlitsel m el aspecls thare 1o balore submilfing the bid. All statutory
duag Ble property taxas, eleciricily/waler dues and any olher duss, i any, sllached (o the properly 1o be azcenained and paid by the succossf
bidder. The inferasied bidders are required 1o regisier themselves with the portal and cbiain login ID and password well in advance
Theintending purchaserbidder is raquirad fo submet amourt of the Earmest Money Deposit (EMD) by way of NEFTRTGS/DD in the account of
"Equitas Small Finance Bank Lid™, Accouni No- 200000807725 and IFSC Code- ESFER001001, Bhaggvam Galleriz, New Mo, 18, Bazulls
Road, T Magar, Channai - 0001 7 drawn on any nafionslized or scheduled Bank on or before 21-06-2025,
Far delaifed lerms and condiions of the E-Auction sale, plesss refar 1o the link provided www.eguitasbank.com &
hitps:i'www.bankeauctions.com

Date: 06-06-2025
Place: Karnal

Sdi-Authorized Officer,
Equitas Small Finance Bank Ltd

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
Corporate Office: Chola Crest C 54 & 55, Super B — 4, Thiru Vi Ka Industrial Estate,
Guindy, Chennai-600032, India, Branch Office: 1st & 2nd Floor, Plot No.6, Main Pusa
Road, Karol Bagh, New Delhi - 110 005.

POSSESSION NOTICE UNDER RULE 8 (1)

WHEREAS the undersigned being the Authorised Officer of M/s. Cholamandalam Investment And Finance Company Limited ,under
the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 hereinafter called the Act
and in exercise of powers conferred under Section 13[12] read with Rules 3 of the Security Interest [Enforcement] Rules, 2002
issued demand notices calling upon the borrowers, whose names have been indicated in Column [B] below on dates specified in
Column [C] to repay the outstanding amount indicated in Column [D] below with interest thereon within 60 days from the date of
receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrowers in particular and the Public in general that
the undersigned has taken possession of the properties mortgaged with the Company described in Column [E] herein below on the
respective dates mentioned in Column [F] in exercise of the powers conferred on him under Section 13[4] of the Act read with Rule
3 of the Rules made there under.

The borrowers in particular and the Public in general are hereby cautioned not to deal with the properties mentioned in Column [E]
below and any such dealings will be subject to the charge of M/s. Cholamandalam Investment And Finance Company Limited for an
amount mentioned in Column [D] along with interest and other charges.

Under section 13 [8] of the Securitisation Act, the borrowers can redeem the secured asset by payment of the entire outstanding
including all costs, charges and expenses before notification of sale.

& Chola

Enber o redier Wi

Canara Bank

[ A ek, ool Inalin Undertaking)

T5AvI g5 S
T TS}

BRANCH OFFICE:

ARM BRANCH, KARNAL
DEMAND NOTICE [SECTION 13(2)]
o TO BORROWER/ GUARANTOR/MORTGAGOR

1. Mis Mohan Dass Enterprises (Borrower) Address: - 352, Deeg Road, Fatehpur Bitoch, Ballabgarh, Fandabad,
121004,

2. 3h. Tejkurmar Sharma Sio Sh, Lekhraj Sharma (Propnetor) Address 1:- 1291, Ward No 3, Near Agrsen Chowk
Krishna Colony, Hodal, Palwal, Haryana, 121106,

Dear SirfMadam,

Sub: Motice issued under Section 13(2) of the Securifisation & Reconstruction of Financial Assets &
Enforcement of Security Interest Act, 2002.

The undarsigned being the Autharized Officer of Canara Bank, ARM Branch, Karnal(hareinafter referred to as
“the secured craditor”), appointed under the Securtisation and Reconstruchion of Financial Assets and
Enforcement of Security Interest Act, 2002, {hereinafter referred as the "Act™) do hereby issue this notice fo you
as under:

Thal Ms Mohan Das Enterprises its Proprietor Sh, Tejkumar Sharma S/o Sh. Lekhraj Sharma (hereinafler
referred to as “the Borrower"} has availed credit facility / facilities stated in the Schedule A hereunder and has
entered into the secunty agreement’s in favour of the secured creditor. While availing the said financial
assistance, you hava expressly undertaken to rapay the loan amount/s in accordance with the terms and
conditions of the above mentionad agreemenls,

You are also entered into agreements against the secured assets which are detailed in Schedule B hereunder.
However, from May 2022 | the operation and conduct of the said financial assistance [ credit facilities have
bacome irreguiar. The books of account maintained by the secured assels shows that the liability of the
Borrower towards the secured creditor as on date amounts to Rs. 33,14,656.67/- (Rupees Thirty Three Lakh
Fourteen Thousand Six Hundred Fifty Six and Paisa Sixty Seven Only), the details of which together with
future interest rate are stated in Schedule C hereunder.

It Is further stated that the Borrower/Guaranior having failed to keep up with the terms of the above said
agresment in clearing the dues of the secured creditor within the time given, and have baen evasive in settling
the dues. The operation and conduct of the above said financial assistance / credit facility/ies having come to a
standsiill and as a consequence of the default committed in repayment of principal debt! installment and interast
thereon, the secured creditor was consirained 1o classify the debl as Non Performing Assat (NPA) as on
01.05.2022 in accordance with the directives/guidelines retating to asset classification issued by the Resarve
Bank of India

The sacured creditor through this notice brings to your attention that the Borrower has failed and neglected to
rapay the said dues’ outstanding liabilities and hence heraby demand you under Section 13(2) of the Act, by
issuing this notice to discharge in full the liabilities of the Borrower as stated in Schedule C hereunder to the
secured creditor within 60 days from the date of receipt of this notice. Further, it is brought to your notice that
you ara also liable to pay futura interest as per below mantioned rate of interast.

Account no. Purpose Rate of interest to be charged
5592256000003 QDI0CC Contractual Rate of Inlerast
5582710000003 CFITL +2% Penal Interest
5582755000001 GECL

170001161045 GECL

together with all costs, charges, expenses and incidental expenses with respeci to the proceedings undertaken
by the secured credifor in recovering its dues.

Pleasa take note of the fact that if you fail to repay to the sacured craditor the aforesaid sum of Rs. 33,14,656.67/-
(Rupees Thirty Three Lakh Fourteen Thousand Six Hundred Fifty Six and Palsa Sixty Seven Only), logather
with further interest and incidental expenses and cosls as staled above in ferms of this nolice under Section 13(2) of
thea Act, the secured craditor will exercise all or any of tha rights datalled undar sub-section (4){a) and (b) of Section
13, the extract of which is given here below to convey the serousness of this issus:

13{4}- In case the Borrower/Guarantor fails to discharge liability in full within the period specified in sub-section
{2), the =ecured creditor may take recourse to one or more of the following measures to recover his secured
debt, nameahy;

{a) Taka possession of the securad assels of the Borrower/Guarantor including the right to transfer by way of
lease, assignment or sale for realizing the secured asset,

{b) Take over the management of the business of the Borrower including the right (o transfar by way of lease,
assignment or sale for realizing the secured assel:

Provided that the right to transfer by way of lease, assignment or sale shall be exercised only where the
substantial part of the business of the Borrower is held as secunty for the debt;

Provided further that where the management of whole of the business or part of the business is severable, the
sacured creditor shall take over the management of such business of the borrower which is relatable to the
sacurity for the debt; and under other applicable provisions of the said Act,

Your attention is invited fo provisions of sub-section (8) of Section 13 of the Acl, in respeact of time available, to
redeem the secured assets,

You are also put on notice that in terms of section 13(13) the Borrower/Guaranior shall not transfer by way of sale,
lease or otherwise the said secured assets detailed in Schedule B hereunder without obtaining written consent of
the secured creditor. | is further brought fo your notice that any confravention of this statutory injunctiond
restraint, as provided under the said Act, is an offence and if for any reason, the secured assefs are sold or
leazed out in the ordinary course of business, the sale proceeads or income realized shall be deposited with the
socured creditor, In this regard you shall have to render proper accounts of such realization fincome.

This notice of Demand is without prajudicea to and shall not be construed as waver of any other rights or remedies
which the secured creditor may have including further demands for the sums found due and payable by you

This iswithout prejudice to any other rights available to the secured creditor under the Act andior any other law in force,
Please comply with the demand under this nofice and avoid all unpleasaniness. In case of Non- compliance,
further needful action will be resoried to, holding you liable for ali costs and conzeguence,

NEW DELHI-110052.

4.M/S SHREE SHYAM CORNER THROUGH ITS AR / PROPRIETORS
L-2/120, SHASTRI NAGAR NEW DELHI-110052

5.RAMESH KUMAR

E-252 BLOCK-E, SHASTRI NAGAR NEW DELHI-110052
6.SAURAV KUMAR

E-252-E BLOCK, SHASTRI NAGAR NEW DELHI-110052

7. MEENU R MEENU

E-252 BLOCK-E, SHASTRI NAGAR NEW DELHI-110052

8.RENU RANI

E-252 GALI PEEPAL WALI, SHASTRI NAGAR NEW DELHI-110052

2. |Loan Account Nos. n in [BUILT UP SECOND FLOOR PORTION OF [1©
XOHEDHE00001345658) ] . ©|PROPERTY BEARING NO. G-11, AREA|S o
1.SUMEET KUMAR (APPLICANT), @ © o | MEASURING 139.7 SQ.YDS |.E., 116.79 SQ MTRS. -
At: 7/78 ARJUN GALI VISHWAS NAGAR & |4 ® @|SITUATED IN THE ABADI OF DLF COLONY |Z E
NEW DELHI - 110032 —  |® 8 O |KNOWN AS KRISHNA NAGAR IN THE AREA OF [A &
Also At: C-47 NEW VIJAY NAGAR SEC-9 S 5 |VILLAGE GHONDLI ILLAQA SHAHDRA DELHI — |
GHAZIABAD UTTAR PRADESH-201009 @ [110051, WHICH IS BOUNDED AS UNDER - EAST -
2.PAMMY RANI (CO - APPLICANT), PROPERTY NO. G-10, WEST - PROPERTY NO. G-

7/78 ARJUN GALI VISHWAS NAGAR NEW DELHI - 110032 12. NORTH - PROPERTY OF OTHERS, SOUTH —
BELOW ROAD.
Date : 04/06/2025 Place DELHI/NCR Authorised Officer : Cholamandalam Investment And Finance Company Limited

SL| NAME AND ADDRESS OF APPLICANT (& g w % - DETAILS OF “w E Thanking you
NO & LOAN ACCOUNT NUMBER w I E S s PROPERTY POSSESSED o9 Yours faithfully,
Sheli g 29 SCHEDULE —-A
3 e [Details of the credit facilityfies availed by the Borrower]
[A] [B] [c1_| [b] [E] [F1 Sr.No. LoanNo Nature of Loan/Limit Date of sanction Amount
" | XOHEELD00002089818) S | L H[eearinG munciPaL No. B.zor, AREA|R o] i BIEAERIONGS Bl 12182 ol
-~ . - ,
1.GOLDY S @ GOLDY E R :‘, MEASURING 167 SQ.YDS, BUILD ON PLOT : § 2 SEae U | GrllL 01.09.2020 0,204
At: E-252 BLOCK-E, SHASTRINAGARNEW | T |4 @ @ |NO.252, COMPRISING IN KHASRA NO.527,|Z E 4 2582733000001 GECL D4.06.2020 3,00,000-
DELHI-110052 ~_ |® N O |KHEWAT NO.1, SITUATED IN THE AREA OF |A & 4 170001161045 GECL 72.10.2021 1,50,000/-
ALSO, AT: - 1-2/120, NAG MANDIR CHOWK INDRA 9 §|VILLAGE CHOWKRI MUBARAKADBAD, ABADI |g SCHEDULE -B
PARK, SHASTRI NAGAR NEW DELHI-110052 R #|KNOWN AS SHASTRI NAGAR, DELHI-110052; [Details of security assets3]
(M-9999656174) HEREINAFTER REFERRED TO AS "THE SAID
2.VEENA RANI PROPERTY" WHICH 1S BOUNDED AS UNDER: - Movable Name of Title Holser
E-EZV?IZDPEIE’QIL_Y\{G\SESAU: INDRA PARK SHASTRI NAGAR, EAST ROAD 30' WIDE, WEST GALI 15' WIDE, Hypaothecation of Stock & Book Debts (CERSAI 1D — 200050644781) M/s Mohan Dass Enterprises
NORTH PROPERTY NO. E-251, SOUTH - ey o
3.RAJ KUMAR PROPERTY NO. E-253 e : -
E-252 PEEPAL WALI SHASTRI NAGAR NR INDRA PARK, Property measuring 100 sq vards comprising of Khasra No. 87/ 2/1/3, 3/2, 8, 9/1, | Sh. Tejkumar Sharma Sjo Sh,

12/1/3, 13 situated in Mauza Deeg Tehsil Ballabgarh & Distt. Faridabad Haryana | Lekhraj Sharma
as per sale deed dated 31.08.2016 registered with 5 R Ballabgarh baaring
document Mo 6845, Bounded as under East- Property of Manoj, West:-
Praperty of Mahavir, North:- Road, South:- Vacant Land, (CERSAI 1D -

200050646113}
SCHEDULE-C
[Details of liability]
Sr. LOAN No. MATURE OF LIABILITY WITH RATE OF
No. LOAN/LIMIT INTEREST INTEREST
1 5502256000003 ooCC 24.93.751.00
as on 31.05.2025 Contractual Rate of
2 REG2T10000003 CFITL 1,47 805.66
as on 31,05.2025 mieresttal
3 5592755000001 GECL 4,24 095,29 Panal Interast
. s on 17.052025
4 170001161045 GECL 2,49.000.72
as on 22.05.2025
Total 33,14,656.67
Date :06.06,2025 Place : Karnal Authorised Dfficer, Canara Bank
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ViIl. TENTATIVE SCHEDULE OF THE ACTIVITIES PERTAINING TO THE OFFER

Major Activities

Recelpt of comments from SEBI on Draft Letter of Offer

Schedule
Friday, 4 July, 2025
Tuesday, 8 July, 2025

[dentified Dage™

Date by which Letter of Offer will be dispatched to the Public Shareholders Tuesday, 15 July, 2025

Last day of revision of Dffer Price / Dffer Size Monday, 21 July, 2025

Last date by which a Committee of Independent Directors constituted by the Board of Directors of the Target Company shall give i3

recommendations and publication of the same Thursday, 17 July, 2025

Date of issue of advertisement announcing the schedule of activities for Open Offer, status of stafutory and other approvals in newspapers Monday, 21 July, 2025
Tuesday, 22 July, 2025
Monday, 4 August, 2025
Monday, 11 August, 2025
Tuesday, 19 August, 2025

Tuesday, 26 August, 2025

Date of commencement of Tendering Pariod

Date of closure of Tendering Period

Issuance of post offer advertisement

Date of communicating the rejection / acceptance and payment of consideration for the accepled Offer Shares / retumn of unacquired Offer Shares

Last Date of filing the final report to SEEBI

*Identified Date is only for the purpose of defermining the names of the Shareholders as on such dale to whom the Letter of Offer would be sent. All Public Shareholders (registered or unregistered) are eligible to participate in the Open Offer anytime before the closure of the Open Offer.

Note: The above limelines are indicalive {prepared on the basis of limelines provided under the SEBI SAST Regulations) and are subject to receipt of refevant approvals from various stalulory/reguiatory aulthorities and may have lo be revised accordingly. To clarify, the actions set oul
above may be completed prior to their corresponding dates subject to compliance with the SEBI SAST Regulations.
Viil. PROCEDURE FOR TEMDERING THE SHARES IN CASE OF NON-RECEIPT OF LOF
{A) All the Public Shareholders of the Target Company holding the Equity Shares in dematerialized form or physical form, registered or unreqgistered are eligible to participate in this Open Offer at any time during the period from Offer Opening Date and Offer Closing Date ({* Tendering Period™) for this Open
Offer. In accordance with the circular issued by SEBI bearing reference number SEBI'HO/CFD/CMDA/CIR/P/2020/144 dated July 21, 2020, Public shareholder holding securities in physical form are allowed to tender shares in an open offer. Such tendering shall be as per provision of the SEBI (SAST)
Regulations. 2011, Accordingly, Public shareholders holding Equity share in physical formats will be eligible to tender their Equity Share in this open offer as per the provision of the SEBI (SAST) Regulation, 2011
{B) Public Shareholders who wish to offer their physical Equity Shares in the Offer are reguested to send their original documents as will be mentioned in the LOF to the Reagistrar to the Offer so as to reach them no later than the Offer Closing Date. Itis advisable to first email scanned copies of the original
documents a5 will be mentioned in the LOF to the Registrar to the Offer and then send physical copies to the address of the Registrar to the Offer as will be provided in the LOF. The process for tendering the Offer Shares by the Public Shareholders halding physical Equity Shares will be separately

enumerated In the LOF

(C) Persons who have acquired Equity Shares but whose names do not appear in the register of members of the Target Company on the dentified Date, or unregisterad owners or those who have acquired Equity Shares after the ldentified Date, or those who have not received the Letter of Offer, may also

participate In this Offer.

(D) Accidental omission to dispatch the Letter of Offer to any person to whom the Open Offer is made or the non-receipt or delayed receipt of the Letter of Offer by any such person will not invalidate the Open Offer in any way,
(E) The Public Shareholders may also download the Letter of Offer from the SEBI's website (www.sebi.gov.in) or obtain a copy of the same from the registrar to the offer on providing suitable documentary evidence of holding of the Equity Shares and their folio number, DP identity-client identity, current

address and contact details.

(F) The Open Offer will be implemented by the Acquirer through stock exchange mechanism as provided by BSE in the form of separate window (“Acquisition Window"') as provided under the SEBI SAST Regulations and relevant SEBI circulars issued from time to time in this regard. The detailed procedure
for tendenng and settlement of shares under the revised mechanism is specified in the (“SEBI Master Circulars”™).

(G) BSE Limited is the Designated Stock Exchange for the purpose of tendering shares in the Cpen Offer.

(H) The Acquirer has appointed Gretex Share Broking Limited (*Buying Broker”) as their broker for the Open Offer through whom the purchases and the settlement of the Open Offer shall be made dunng the Tendenng Period. The contact details of the Buying Broker are as mentioned below:

Name of Buying Broker

Address

Contact Person

CGontact No.

Website

Gretex Share Broking Limited

A-401, Floor 4%, Plot FP-616, (PT), Naman Midtown, Senapati Bapat Marg, Near Indiabulls, Delisle Road, Dadar (West), Mumbai 400013, Maharashira, India

Balasaheb Patil

022-69308500

dp@gretexbroking.com

https://gretexbroking.com

(1) All Public Shareholders who desire to tender their shares under the Open Offer would have to intimate their respective stockbroker (*Seliing Broker™) during the normal trading hours of the secondary market during Tendering Period.
(d) A separate acguisition window will be provided by BSE Limited to faciltate placing of sefl arders. The selling Brokers can enter orders for demateralized Equity shares as well as physical Equity Shares,
(K) The cumulative quantity tendered shall be displayed on BSE's website (www.bseindia.com ) throughout the frading session at specific intervals by BSE during the Tendering Period.

(L) inthe event Seller Broker of shareholder is not registered with BSE then that shareholder can approach the Buying Broker as defined above and tender the shares through the Buying Broker atter submitting the details as may be required by the Buying Broker to be in compliance with the SEBI (SAST)

Regulations, 2011.

(M) The marketable lot of Target Company for physical mode and for dematerialized mode 15 1 {One).
(N) Upan finalization of the entitlement, only accepted quantity of Eguity Shares will be debited from the demat account of the concerned Public Shareholder,

(0) The Equity Shargholders will have to ensure that they keep a Demat Account active and unblocked to recelve credit in case of return of Equity Shares due to rejection or due o prorated Open Offer.
(P) It must be noted that detalled procedure for tendering the Equity Shares in the Offer will be mentioned in the Letter of Offer

IX. OTHER INFORMATION

(A} The Acquirer accepts responsibility for the information contained in the PA and in this DPS and also for the obligations of the Acquirer faid down in the SEBI SAST Requiations and subsequent amendments made thereof.
(B) Pursuant to Regulation 12 of the SEBI SAST Reguiations, the Acquirer has appointed Gretex Corporate Services Limited, Mumbai as Manager to the Offer and the Manager fo the Offer issues this Detailed Public Statement on behalf of the Acquirer,
(C) In this OPS, all references to “" or “Rs.” or “Rupees” or “INR" are references to the Indian Rupee(s).
(D) The information pertaining to the Target Company in this DPS or the Letter of Offer or any other advertisement/publications made in connection with the Open Offer has been compiled from public sources or provided by or relating to and confirmed by the Target Company which has not been inde-

pendently verified by the Acquirer or the Manager to the Open Offer. The Acquirer and the Manager to the Open Offer do not accept any responsibility with respect to such information relating to the Target Company.
(E) The Acquirer has appointed Adroit Corporate Services Private Limited as the Registrar to the Offer.

The details of the Registrar are as mentioned below:
Name : Adroit Corporate Services Private Limited

Address : 18-20, Jaterbhoy Industrial Eslate, 1st Floor, Makawana Road, Marol Naka, Andheri (East), Mumbai 400 058

Tel. : 022 42270449

Email Id: haraprasadni@adroitcorporate.com
Investor Grievance Email: info@adroitcorproate.com
Website: www.adroitcorporate.com

Contact Person: Mr. Hara Prasad Nahak

SEBI Registration No.: INRDOOOO2227

CIN : UG7T190MH1994PTCO79160

(F) Inthis DPS, any discrepancy in any table between the total and sums of the amount listed are due to rounding off and/or regrouping.
(G) This Detailed Public Statement would also be available at SEBI's website L.e. www.sebi.gov.in

GREBEX

THIS DETAILED PUBLIC STATEMENT ISSUED BY MANAGER TO THE OFFER

Contact Person : Mr. Arvind Harlalka

GRETEX CORPORATE SERVICES LIMITED
(CIN No.: L74999MHZ2008PLC288128)

Office No. 13, 1* Floor, Bansilal Mansion, A-401, Floor 4™, Plot FP-616, (PT), Naman Midtown, Senapati Bapat Marg, Near Indiabulls, Delisle Road,
Dadar (West), Mumbai 400013, Maharashtra, India

Tel. No.: 022 69308500; Email : info@gretexgroup.com; Website : www.gretexcorporate.com;

FOR AND ON BEHALF OF THE ACQUIRER
M/s. Invade Agro Limited

Sd/-

Meenal Shrirang Patwardhan

{(Managing Director)

DIN: 09000788

Address : A-1110, Plot No. D-1, Centrum Business Square, Wagle Industrial Estate, Thane, Wagle |. E., Thane, Maharashtra-400804, India

Place : Mumbai
Date : June 06,2025
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BHARAT NIDHI LIMITED
CIM Ma. US13950L 194 2PLCDI0644

Rapd. Offica: 3B, Znd Floar. Asef Ali Road, Menw Dedhi 110002

Phane Mo, 011- 43562952 E-Meadl 10:- Bharatmidhiti@gmad com
MOTICE is hesehy given that the following Shareholders of the Company hokding fully paid up equty
sharas of Rs: 10- sach of the Comgany, has regortadly kast their Shame Cerlificatas and appication
Faa biren made 1o the Company by the second survanar holder 1o issue duplicate share cerdficales
___Fatherf Husband's Name | Wo. of Shares heid | Falio No.
Prafulbhai Amritalal Pankh | Late Shr dmrufial Pankh b 17672
& Parikh Lata Prafihai ! |
Any persen, wha has g cleim in respect of the said eguity shares, shouid ladge such claim with the
Company at s Ragisterad Office within 15 days fram 1ba dabs of E=ue of tis nolice; giza lha
Company will proceed i Bsue duplicate certificates without furthes anlimation
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